@ TEM NO. 1 COURT NO. 5 SECTI ON X'V
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).8958-8959/2011

(From the judgenent and order dated 30/07/2010 in OS No. 38/2010 &
CM No. 691/ 2010 of The HI GH COURT OF DELHI AT N. DELH)

RAKESH BALA ANEJA & ORS. Petitioner(s)
VERSUS

J. S. SOOD & ANR Respondent ( s)
(Wth office report)

W TH SLP(C) NO 8599 of 2011

(Wth appln(s) for permission to file additional documents and with
prayer for interimrelief and office report)

Date: 26/04/2011 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE MARKANDEY KATJU
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA

For Petitioner(s) Jayant Bhushan, Sr. Adv.
Ranjit Saxena, Adv.
Part hiv Goswani, Adv.

S. Hari haran, Adv.
Pradyuman Gohil, Adv.for
Charu Mat hur, Adv.

For Respondent (s) Ni shan Dutta, Adv.

@l shan Rai Bajaj, Adv.for
Vi kas Meht a, Adv.

SS5 FSSSES

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard | earned counsel for the parties.
Li st these petitions on 01st Novenber, 2011.

In the meantine, we request the High Court to
positively decide the First Appeal No. 95 of 2011 by
1.11.2011. A copy of the order of the High Court will be
produced on the next date of hearing.

Al pleas are left open to the parties to be urged
before the H gh Court including the plea of forgery.
(Parveen Kr. Chaw a) (I'ndu Satija)
Court Master Court Master



